s Assent to Bills

(iv). T am directed to inform the
Lok Sebha that the Rajya Sabha at
its sitting held on Friday, the 1st
August, 1975, adopted the following
motion in regard to the Joint Com-
mittee on the Constitution (Thirty-
second Amendment) Bill, 1973 —

“That this Hose concurs in the re-
commendation of the Lok
Sabha that the Rajyva Sabha
do appooint on¢ member of
the Rajya Sabha to the
Joint Commuittee on the Cons-
titution (Thirty-gecond Am-
endment) Bill, 1973, in the
vacancy caused Yy the retire-
ment of Shri Niran Ghush
from the membe:ship of the
Rajya Sabha on the 8th July,
1975 and resolves thav Shr
Salil Kumar Ganguli, membe;
of the Rajya Sabha be ap-
pointed to the said Joint Com-
muttee tn fill the vacancy,” |

H er————

11 89 lbrs,
ASSENT TO BILLS

Sir, 1 lay on the Table following
eight Bills passel by thd Houses of
Parliament dyring the current ge,sion
and assented to since a report was
last made to the House on the 22nd
huly, 1975:—

(1) The Pondicherry Appropria-
tion (No. 2) Bill, 1975,

(2) The Nagaland State Legisla-
ture (delegation of Fowers) Bill
1975.

(3) The Defence of India
(Amendment) Bill, 1975,

(4) The Kernala Legisiative As-
sembly (Extension of Duration)
Bill, 19785,

(5) The Finance (Amendment)
Bill, 1875.

(6) The Appropriation (Ne. 3)
Bill, 1975,

(7) The Appropriation
Bill 1875.

(8) The Employees' State Insu-
rance (Amendment) Bill, 1975,

(No, 4)
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St. or case re. 6
throwing of hand-grenades
on CJ. of India

' 11.10 hvs.

COMMITTEE ON ABSENCE OF

MEMBERS FROM THF SITTINGS
OF THE HOUSE

TWENTY-SECOND REPORY

SHRI MADHORAM SHARMA
(Karnal) I beg to Dbpresent the
Twenty-second Report ot the Com~
miitee on Absence of Memkers from
the Sittings of the House,

COMMITTEE ON PUBLIC
UNDERTAKINGS

SEVENTY-THIRD REPORT

SHRI NAVAL KISHORE SHARMA

(Dausa): I beg to present the Seven-
ty-third Report of the Commiltee on
Public Undertakings on Action Taken
by Government gn the recommenda-
tions contained in theiy Forty-ninth
Report on the Indian Oil Corporation
Ltd. (Marketing Division).

11.11 hrs.

STATEMENT ON THE CASE RE-

LATING TO THROWING OF HAND

GRENADES ON CHIEF JUSTICE
OF INDIA ON MARCH 20, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHR! OM
MFfHTA): It will be recalied that at
the crossing of Phagwandas Road
and Tilak Marg, New Delhi, two lve
grenades were drpped in the car in
which the Chief Justice of India was
proceeding to his house at about 4.10
PM. on 20th March, 1975. A case
under section 307 IPC, 4/5 of the £x-
plosive Substances Act and Section 6



